
     

 

    

          

     

         

 

    
    

       

      

    

      

            

            

     

            

          

           

            

    

              

             

   

            

         

           

    

     

   

 



           

             

              

           

           

            

            

            

            

          

          

             

          

            

             

             

            

          

           

  

         
         

             

          

          

            

             

             

              

          

            

          

          

           

           

            

          

           



rules framed there under as may be applicable

8. Since the requisite statutory procedure has been fulfilled, the Company scheme

petition is made absolute in terms of prayerclauses (1) and (3) of the company

scheme petition.

9. The Minutes setforth in the schedule hereto be and is hereby approved.

10.The Petitioner to publish the notices about the re8istration of the order and

minutes of Reduction by the consent Registrar of Companies, Maharashtra in two

news papers namely Financial Express & Mumbai Lakshdeep in English and

translation thereof in Marathi Language respedively both having circulation in

Mumbai within 3o-days of Registration.

11. All concerned Regulatory authorities to act on certified copy of the order duly

certified by the Deputy Director , National Company Law Tribunal.

Form of Minutes

The capital of SANMIT INFRA tlMITED, is henceforth Rs. 14,847,600 (One Crore

Forty Eight Lacs Fourty Seven Thousand Six Hundred only) divided into 1,484,760

(Fourteen Lacs Eighty-four Seven Hundred Sixty ) Equity Shares of Rs. 10/- (Ten

only) each, reduced from Rs.98,984,000/- (Rupees Nine Crore Eighty-Nine lacs

Eighty four Thousand Only)divided into 9,898,400 (Ninety Eight Lacs ninety-

eight Thousand four hundred) fully paid up Equity Shares of Rs. 10/- (Rupees Ten

Only).

v. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (r)
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